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Judgement(Oral)

(Delivered by Hon'ble Mr. P.K. Kartha, Vice-Chairman(J))

The applicant, who is appearing in person

has filed MP No.1736/92, seeking to withdraw the main

Application. He has stated that,he is no longer interested

in pursuing the main Application. The main Application

(OA 841/89) is, therefore, dismissed as withdrawn.

(I.K. RASGOTRA) (P.K. KARTHA)
MEMBER(A) VICE-CHAIRMAN

June 5, 1992.


